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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

O.A. NO. 399 OF 2022 

IN THE MATTER OF 

Ram Ekbal Rai.     …….APPLICANT 

VERSUS 

The State of Bihar &ors..    …. RESPONDENTS 

 

REPORT ON BEHALF OF RESPONDENT NO: 1, 2, 3 & 5. 

 

I, Ashutosh, aged about 58 years, Son of Late Gurucharan Lal, residing at 

House No: 01, Riding Road, Sheikhpura, Patna do hereby solemnly affirm 

and state as follows: - 

1. That I am Respondent No.3 and at present posted as Principal Chief 

Conservator of Forest (HoFF), Government of Bihar, and as such I am 

well aware of the facts and circumstances of the present matter. I am 

competent and duly authorized to swear the present affidavit. 

 

2. That the instant matter has been registered as an Original Application 

on a letter petition filed by one Mr. Ram Ekbal Rai before this Hon’ble 
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Tribunal alleging therein that in Villages of Motipur block of District 

Muzzafarpur hundreds of Veener Mills, Saw Mills and boiler-based 

Plywood factories are operational due to which pollution is caused. 

 

3. That the instant matter was heard on 08.07.2022 when the Hon’ble 

Tribunal was pleased to constitute a joint committee comprising of 

Principal Chief Conservator of Forest, Government of Bihar, State 

PCB, and District Magistrate, Muzzafarpur, to undertake site visit and 

look into the grievances of the applicant and verify the factual position 

and file a factual and action taken report. The State PCB was made 

nodal agency for coordination and compliance. 

 

4. That the joint committee visited the site and carried on inspection from 

10.08.2022 to 16.08.2022 and based on the findings of the inspection 

the Joint committee prepared a report which was filed before the 

Hon’ble Tribunal by respondent no. 04 on 26.09.2022. The inspection 

report dated 16.08.2022 was annexed to the report dated 26.09.2022. 

 

5. That on 13.10.2022 when the matter was last heard the Hon’ble 

Tribunal in view of the averments in the application and observations 

in the report of the Joint Committee, considered it appropriate to have 

response of (1) State of Bihar through Chief Secretary, Government of 
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Bihar, (2) Principal Secretary, Department of Environment, Forest and 

Climate Change, Government of Bihar, (3) Principal Chief 

Conservator of Forests (HoFF), Government of Bihar, (4) State PCB, 

(5) Director General of Police, Bihar, and (6) District Magistrate, 

Muzaffarpur, and accordingly impleaded them as respondents and 

directed to file a reply. 

 

6. That it is humbly submitted that in State of Bihar Saw Mills are 

regulated under the Bihar Saw Mill Regulation Act, 1990 (hereinafter 

referred to as 'Act of 1990'). The preamble of the Act of 1990 reads as: 

“An Act to make provision for regulating in the public interest the establishment 

and operation of Saw Mills and Saw Pits and trade of sawing for the protection 

and conservation of forest and the environment.” 

Saw mill have been defined under Section 2 (g) of the Act of 1990 as: 

"saw mill means the plant and machinery with which and the premises 

including the precincts thereof in which or in any part of which sawing is carried 

on with the aid of electrical or mechanical power. it shall also include veener 

plywood manufacturing unit.” 

The Veener plywood manufacturing unit has been included in 

definition of saw mills by amendment in year 2002 in Bihar Saw Mills 

(Regulation) Act, 1990. 
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A copy of amendment 

notification dated 20.04.2002 is  

annexed as Annexure 1.  

 

7. That from the above reproduced definition, it can be seen that a very 

wide definition has been given to saw mill and it includes the plant and 

machinery and the premises in which sawing is carried. Therefore, any 

premises (be it house campus/ small shed area/ backyard of house) in 

which sawing is done with help of plant and machinery is a saw mill as 

per the Act of 1990. 

 

8. That Section 5 read with Section 1 (3) of the Act of 1990 provides that 

from 1st May, 1990, no person shall establish a saw mill or a saw pit 

except under the authority and subject to the conditions of a license 

granted in that behalf under the Act of 1990. Further, the saw mill 

existing on 1st May, 1990, also ought to obtain license under the Act of 

1990 for operating the existing saw mills. However, in case of Veneer 

and Plywood Industries this provision is applicable after the date of 

amendment in the year 2002. 

 

9. That pursuant to order passed by the Hon’ble Tribunal dated 

08.07.2022, the Joint committee carried inspection from 10.08.2022 to 
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16.08.2022 and inspected around 158 Saw Mills, 166 Peeling Mill & 51 

Plywood Mill.  

Out of the 158 Saw Mills inspected, 8 have obtained license under the 

Act of 1990 and as such these 8 saw mills were being operated legally. 

The remaining 150 saw mills were being operated illegally without 

obtaining a license under the Act of 1990 and as such all these 150 saw 

mills have been seized by sealing as per the provisions of the Act of 

1990 and also prosecution have been launched against such 150 saw 

mills. 

With respect to 166 peeling mills, it is stated that 7 peeling mills were 

being operated with a valid license under the Act of 1990. The 

remaining 159 peeling mills were being operated illegally without a 

valid license and as such the said 159 peeling mills have been seized by 

sealing and prosecution have also been launched/will be launched 

against the said 159 peeling mills. 

With respect to Plywood mills it is stated that, out of 51 plywood mills 

inspected, 3 were operating under a valid licence issued under the Act 

of 1990; 14 units are plywood pasting units which have been exempted 

from obtaining licence under the Act of 1990 vide decision taken by the 

State Level Committee on 26.09.2019 and the remaining 34 plywood 

mills were operating without a valid licence and as such 34 plywood 
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mills have been seized by sealing and prosecution have also been 

launched/will be launched against the said 34 plywood units. 

A copy of the action taken report 

dated 28.12.2022 is annexed and 

marked as Annexure-2. 

 

10. That regarding the exempted 14 plywood mills it is submitted 

and stated that the State Level Committee, constituted under order 

dated 05.10.2015 of Hon'ble Supreme Court in WP (c) no. 202/95, had 

in its meeting held on 26.09.2019 taken decision to keep the Plywood 

Pasting units established before the order dated 29.10.2002 of Hon'ble 

Supreme Court in WP (c) no. 202/95 and operating without any facility 

for veneer and sawn timber production exempt from ambit of obtaining 

license under Bihar Saw Mills (Regulation) Act, 1990. A notice in this 

regard was also published in news paper by State Government. Taking 

the said decision into consideration action has not been initiated 

against the 14 plywood mills.  

A copy of minutes of meeting 

dated 26.09.2019 and notice 

published in news paper are 

annexed as annexure 3 and 3/1. 

11. That in view of above it is humbly submitted that action under 

the Act of 1990 has been taken against all the saw mills which were 
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being operated illegally without obtaining a licence. Such units have 

been seized by sealing under Section 8 of the Act of 1990.  

 

12. That a meeting was also held under the Chairmanship of the 

Chief Secretary, Bihar, on 26.12.2022 to monitor the action taken 

against the saw mills. In the said meeting, the District Magistrate, 

Muzzafarpur, informed that the units were seized by sealing. Further, 

he also informed that steps were being taken to ensure that the unit does 

not come in operation again, i.e. a sign board has been installed with a 

direction to not come in operation and also loudspeaker announcement 

were being made for not coming in operation without obtaining a valid 

license and other necessary statutory clearances.  

A copy of the minutes of the meeting 

held on 26.12.2022 is annexed and 

marked as Annexure-4. 

13. That in view of above stated facts, it is humbly submitted that 

appropriate action as provided under the Act of 1990 has been taken 

against the erring saw mills operating in Motipur Block of Tirhut Forest 

Division, Muzzafarpur, with the District Administration, 

Muzzafarpur, has taken necessary steps to ensure that such units do  
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not come in operation without obtaining licence and statutory 

clearances. 

 

14. I have gone through the contents of the report and understood 

the same and the annexure is true copy of its original. 

 

DEPONENT 
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